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ORDER
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Review Application perused. No error apparent ‘
on the face of the record has been spelt out. As

such the Review Application is beyond the scope
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under Rule 22 (3) (f) of the C.A.T. (Procedupg)a,
Rules, 1987 read with order 47 Rule 1 EPC.. AS SUCh:ﬂ

the Review Application is dismissed under
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